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{[TeE MINISTER or PETROLEUM
AND CHEMICALS (SHrr HUMAYUN
Kapm): This is not the e¢nly
Indian art object abroad. To seek
to revatriate all Indian art objects
from abroad is neither feasible nor
desirable. Since India has still a
vast and rich collection, the presence
of some Indian works in foreign
museums would be to the interest of
Indian art.]
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+{D1sSPOSAL OF STEEL

153. Sgrr V. M. CHORDIA: Will
the Minister of STEEL AND HEeavy
InpUusTRIES be pleased to refer to the
answer given to Unstarred Question
No. 13 in the Rajya Sabha on the 13th
August, 1963 and state:

(a) whether the steel, which was
lying at the Visakhapatnam port in
1962, has been disposed of; and

(b) what are the names of the fac-
tories in which this steel was produc-
ed?]
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+[Tue MINISTER or STEEL, MINES
anD HEAVY ENGINEERING (SHrr C.
SusrAMANIAM): (a) and (b) The
material consisting of slabs, ingot,
billets and Pig Iron (basic) was pro-
duced at Bhilai and Rourkela Steel
Plants. Billets and Pig Iron have al-
ready been disposed of. Slabs and
Ingots have also been sold and the
sale contract concluded between the
Hindustan Steel Limited and the
buyer. These are expected to be lift-
ed during the course of a year.]

iMANUFACTURE OF TRACTORS

12. Sert KRISHNA CHANDRA:
Will the Minister of STeeL. AND HEavy
INpUSTRIES be pleased to refer to the
news-item entitled “Five Firms will
produce 14500 tractors annually”,
published on page 6, cols. 7 and 8, in
the Hindustan Times of September
30, 1963 and state:

(a) which are the five firms that
have heen issued licences for manu.
facture of tractors;

(b) how long they will take to pro-
duce 14,500 tractors annually; and

1[ 1 English translation
{Transferred from the 18th Novem-ber, 1963.
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(¢) what is the
country for tractors?

demand in the

Tae MINISTER orF STEEL, I\L'INES
AND HEAVY ENGINEERING (SHrr
C. SuBraAMaNIAM): (a) The following
four firms have been issued licences
under the Industries (Development
and Regulation) Act, 1951, for the
manufacture of agricultural tractors: —

Annual
Name of the firm licensed
capacity
Nos.
1. M/s. Eicher Tractor Corpora-
tion (I) Ltd., New Delhi 2,000
2. M/s. Tractors and Farm Eq-
uipment, Madras 3,500
3. M/s. Tractors and Bulldo-
zers, Baroda . . . 2,000
4. M/s. International  Tractor
Corporation of India, Bo-
mbay . 3,500

In addition, the
Ghaziabad Engg. Co., New Delhi, for
the mganufacture of 3,000 Renault
Tractors per annum, has been approv-
ed in principle.

(b) It may take 3 to 4 years for
the firms to reach full production.

(¢) 10,000 Nos., per annum, by the
end of the Third Five Year Plan,

12 Noon.
PAPERS LAID ON THE TABLE

Rrrorr (MARCH, 1962) OF THE ExE-
¢cuTivE COMMITTEE OF THE
TRUSTEES OF THE VICTORIA

MEMORIAL

Tae MINISTER or PETROLEUM
AND CHEMICALS (Sert HumAYUN
Kapir): Sir, I beg to lay on the Table
a copy of the Report of the Executive
Committee of the Trustees of the Vic-

[21 NOV. 1968
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toria Memorial for the year ended the
31st March, 1962. ([Placed in Library.
See No. LT-1842/ 63.]

Reporr (FEBRUARY, 1963) or THE Com-
MITTEE ON CONTEMPT Or COURTS

TaE MINISTER or STATE IN THE
MINISTRY or HOME AFFAIRS (SHRI
R. M. Hagarnavis): Sir, I beg to lay
on the Tab'e a cipy of the Report
(February, 1963) of the Committee on
Contempt of Courts. [Placed in Lib-
rary. See No, LT-1845/63.]

Tae Mapava Brarar Nurses, M-
wIves AND HrarLTH VISITORS
CouNci, (REORGANISATION)

OrpEr, 1963

Surr R. M. HAJARNAVIS: S'r, I also

beg to lay on the Table a copy of the
M nistry of Home Affairs Notification
S 0. No. 2522, dated the 2nd Septem-
ber, 1963, publishing the Madhya
Bharat Nurses, Midwives and Health
Visitorg  Council (Reorganisation)
Order, 1963, under sub-section (5) of
section 4 of the Inter-State Corpora-
tions Act, 1957. [Placed in Library.
See No. LT-1843/63].

Tue Arr INDIA SERVICES (LEAVE)
AMENDMENT RULEs, 1963

Sarr R. M. HAJARNAVIS: Sir, 1
also beg to lay on the Table a copy
of the Ministry of Home Affairs Noti-
fication G.S.R. No. 1470. dated the 4th
September, 1963, publishing the All
India Services (Leave) Amendment
Rules, 1963, under sub-section (2) of
section 3 of the Al India Services
Act, 1951. ([Placed in Library. See
No. LT-1844/63].

THe REGISTRATION OF ELECTORS
(SECOND AMENDMENT)
RuLEs, 1963

Tre DEPUTY MINISTER IN THE
MINISTRY or LAW (SHrt BIBUDHEN-
DRA Misra): Sir, I beg to lay
on the Table a copy of the Ministry



